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We have heard the 1d. counsel appearing fior the peti-

tioner in connection with the M 45/2000 uhich is an apptiéation for

condonation of delay in the matter of filing the MA 44/2000 yhich is
: : : |

for restoration of the 0a 1139/91 which yas dismissed’Fdﬂ default on
8.11.,99, In this application for condonation of delay it lis stated
. / . }

that the advocate-on-record for the petitioner yas 8ngaged in other

W rks in some other Court and as such he could not attenq'the Court

‘when the 0A was called on for hearing and it is also statkd that the
petitioner yas personally present on 8;11.99 but he couldlnot respond
appropriately yhen the matter wyas called, We are not sati%Fied wi th

the explanation of the delay. If the petitioner yas actuably pbesent

in the Court on 8,11.99 his present would have been noted!in the order

of dismissal of the 0A, Furthermore his lagyer was engaged in Some

other Court is nat g3 sufficient cause for condonation of ?elay or for

élloueqitha application for restotation. The DA ygas dismi%sed fFor @ZZ:::

default on 8,11,99 and the application for restoration along with the
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applicatlon for condonation of delay yas Flled on 18 1.4000 i.e.

bayond the period of limitation,

R

2. After hearing the 1d, counsel for the petitifner, we

are not satisFied that there is any sufficient cause ﬂnr

of delay or any sdfficient Cause yhich prevanted the pat

be personally present in the Court

* condonation
itioner to

when the matter was called for

hearing. In view of the. above the MA 44/2000 and MA a5/2000 stand

dismissed,
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